TC BE PUELISHED IN PART II SECTION 3(II) OF

- GOVERNMENT OF INWDIA
CENTRAL BOARD OF DIRZCT T/

Hew Dell

NOTJIFICATION
- "INCOME T aX

%%10. 3068 (F,No.261/11/79-I1J) In exercise
sub-section (1) of Section 121-4 of the 1
(43 of 1961) and zll other powers enabling i
Central Board of Direct Taxes, Wew Delhi, hd
amendments in the Schedule appended to i%s 1

(F,%o,261/11/79-1TJ) dated 21.9.79 and amende

Int he s aid g chedule under entry 4(vi
(dppeals)-I, Hyderabad) against Col,2 item N
and item Uo, 24 CGircle-I,Hyderabad, may be &l
item No,1" Range-I, Hyderabad," "Range-1 ,Hyd|
Circle is concerned)" may be substituted,

In the said s chedule under entry 2(vi

(Appeals)-II,Hyderabad) against col.2 add iteh

Byderabad(old) and item Ho,32 Circle-I,Hyder
Range-1,Hyderabad( in so far as Circle-I,Hyd
may be added,

This motification shall teke effect frd

Ao

(8.K.
Unded
Central Doard

Copy to:

The Commissioner of Income-tax, #¥ndhra Pradesh!
2, The Registrar, Income-tax dppellateTribunal
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TIE GAZEITE OF INDIa

AXES

gi,Dated: % 1141979

of the povers conferred
ncome~tax Act, 1961

t in this behalf the
reby makes the following
ptification Ho, 3018

d from time to tinme,

7. y Comid ssioner

pted; and against col,3
erabad (in sofar Guntur

., o ommi sgioner
Ho,31 Circle-I,
bbad, Against Col.3
erabad 1s concerned)

m 1. 11, 1979,
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Bhatnagar)
Secretary
of Direct Taxes,

1 ,Hyderabad - 20 copins
} Bombay,

i
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Secretary
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f Direct Taxeg !
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